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SYNOPSIS 

 

The present Original Application has been preferred by the Applicants, 

Lakshmi Narayan Gupta and the Nagar Nigam, before the National Green 

Tribunal, Eastern Zone Bench, Kolkata, under Sections 14, 15 and 18 of 

the National Green Tribunal Act, 2010, seeking restoration of Jamuni 

Pokhra/Pond situated within the campus of Rajendra College, Chapra, 

District-Saran, Bihar – a water body forming part of municipal property 

belonging to Chapra Nagar Nigam – which has been illegally demolished, 

filled up with soil and concrete, and built upon by Private Respondent 

(Principal, Rajendra College, Chapra) in gross violation of lease 

covenants, the Water (Prevention and Control of Pollution) Act, 1974, and 

the binding directions of the Hon'ble Supreme Court of India. 

 

The land and building comprising the campus of Rajendra College, 

Chapra was donated by Shah Banwari Lal to Chapra Municipality (now 

Chapra Nagar Nigam). The entire property, measuring 20 bighas 12 

kathas 11 dhurs, situated at Ward No.6, Circle No.18, Chapra, is 

accordingly the property of Chapra Nagar Nigam. The said property was 

first leased to Rajendra College Governing Body on 21.02.1939 for 20 

years, and thereafter a fresh registered Lease Deed was executed on 

05.12.1953 for a further period of 21 years at annual rent of Rs.775/-, 

which expired on 05.12.1974. 

 

Clause 8 of the Lease Deed dated 05.12.1953 expressly recognised that 

within the leased area there exists a Jamuna Nala connecting with the 

Sarai Tank (Jamuni Pokhra) and categorically prohibited the Lessee from 

filling up or constructing anything upon the said Nala/Pokhra. The right 

to rear fish in the said water body was expressly reserved with the Lessor 

(i.e., Chapra Nagar Nigam). Despite expiry of the lease in 1974, Rajendra 

College has been in unauthorised occupation of the premises without 
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renewal of lease and without payment of rent, arrears of which have 

accumulated to over Rs.26,07,192/- as of 2015-16 (as per official 

records). 

 

Principal, Rajendra College, Chapra, taking advantage of an ex parte 

order passed by the Hon'ble Patna High Court in CWJC No.3850 of 2022 

– which was filed without impleading Chapra Nagar Nigam – illegally 

demolished the Jamuni Pokhra/Pond, filled it with soil and concrete, 

killed all fish therein (estimated value Rs. 10 lakhs), and commenced 

construction of a new college building on the filled Pokhra. When the 

Applicant and the Municipal Commissioner objected and sought 

restraint, the college administration refused to desist and issued threats. 

Representations made by the Applicant to the District Magistrate, Saran 

(Letter No.187/2026 dated 14.02.2026) and to the Chairman/Member 

Secretary, Bihar Pollution Control Board, Patna (Letter No.188/2026 

dated 14.02.2026) yielded no response. Even an application under 

Section 144 Cr.P.C. before the Sub-Divisional Magistrate, Sadar, Chapra 

proved ineffective. 

 

Hence this application as even if the issue of title is removed, the Pond / 

Pokhar could never be filed or the fishes in the pond cannot be killed as 

ponds are the lungs of the ground water system. 
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LIST OF DATES AND EVENTS 

DATE EVENT 

21.02.1939 First Lease Deed executed between Chapra Municipality 

(through Chairman Babu Harihar Saran) and the 

Governing Body of Rajendra College, Chapra (through 

President Babu Brij Kishore Prasad) for the Shah 

Banwari Lal Sarai building and land measuring 

approximately 118.4K.10 dhurs, for a period of 20 years 

at an annual rent of Rs.300/-. 

05.12.1953 Fresh Lease Deed executed for 21 years between Sri 

Brajendra Bahadur, Chairman, Chapra Municipal Board 

(1st party/Lessor) and Sri Bisheshwar Dayal Sinha, 

Secretary, Rajendra College Governing Body (2nd 

party/Lessee), covering premises of Shah Banwari Lal 

Sarai building and land measuring 20 bighas 12 kathas 

11 dhurs (with immediate possession of 16 bighas 2 

kathas 11 dhurs), at annual rent of Rs.775/- (to increase 

to Rs.1,975/- on full possession). Clause 8 of the Lease 

expressly prohibited the Lessee from filling up or 

building upon the Jamuna Nala/Jamuni Pokhra. 

(Annexure-P/1) 

05.12.1974 Lease Deed of 21 years expired. Not renewed by Rajendra 

College administration. Arrears of rent began 

accumulating. 

05.04.1988 First negotiation held between officials of Rajendra 

College and Nagar Parishad Chapra for renewal of 

expired lease. 

27.03.1990 Second and final negotiation held. Monthly rent agreed 

at Rs.3,000/- effective 01.04.1988. Rajendra College 
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DATE EVENT 

paid Rs.10,000/- but failed to execute fresh lease deed. 

College continues to run on the same land and building 

without a valid lease. 

25.07.2001 Supreme Court of India delivered landmark judgment in 

Hinchlal Tiwary v. Kamla Devi, AIR 2001 SC 3215, 

mandating protection of ponds, tanks and water bodies 

as community resources, directing restoration of 

encroached ponds. 

22.02.2013 Letter No.02 issued by Nagar Parishad Chapra to 

Principal, Rajendra College regarding outstanding dues. 

12.11.2013 Letter No.1530 issued by Nagar Parishad Chapra 

demanding payment of pending arrear rent. 

20.07.2015 Letter No.1034 issued by Nagar Parishad Chapra 

reiterating demand for outstanding dues. 

25.02.2015 Letter No.317 issued by Nagar Parishad Chapra to 

Principal, Rajendra College. 

15.02.2016 Letter No.212 issued by Municipal Executive Officer, 

Nagar Parishad Chapra to Principal, Rajendra College, 

Chapra demanding arrear rent of Rs.26,07,192/- 

(Rupees Twenty-Six Lakhs Seven Thousand One 

Hundred and Ninety-Two only) and calling for urgent 

renewal of lease. Copies sent to Vice Chancellor Jay 

Prakash University, District Magistrate Saran, and 

Secretary, Urban Development & Housing Department, 

Bihar. (Annexure-P/2) 

23.08.2016 Memo No.2751 issued by District Magistrate, Saran, 

Chapra to Principal, Rajendra College directing 
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DATE EVENT 

immediate payment of outstanding building tax dues to 

Chapra Nagar Parishad for financial year 2016-17. 

(Annexure-P/3) 

26.03.2009 Supreme Court of India passed order in M.K. 

Balakrishnan & Others v. Union of India & Others, WP(C) 

No.230 of 2001, directing measures for conservation of 

wetlands and implementation of recommendations 

regarding water body protection across the country. 

(Annexure-P/7) 

24.01.2022 Letter No.17 issued by Municipal Commissioner, Chapra 

Nagar Nigam, providing information regarding Rajendra 

College to the Personal Secretary of the Hon'ble Minister, 

Department of Education, Bihar, confirming that the 

registered lease deed expired on 05.12.1974, has not 

been renewed, and arrears of rent as of 2012-13 

amounted to Rs.20,17,721/-. (Annexure-P/4) 

2022 Dr. Mahachandra Prasad Singh filed CWJC No.3850 of 

2022 before the Hon'ble Patna High Court as a Public 

Interest Litigation for renovation/new construction of 

Rajendra College building, without impleading Chapra 

Nagar Nigam or the Urban Development & Housing 

Department as parties. 

18.07.2023 Hon'ble Patna High Court (per Chief Justice K. Vinod 

Chandran and Justice Partha Sarthy) disposed of CWJC 

No.3850 of 2022, directing the Managing Director, 

BSEIDC to cooperate with Jay Prakash University and 

Principal, Rajendra College to draw up an estimate for 

renovation/new construction. The order was passed 
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DATE EVENT 

without knowledge of Chapra Nagar Nigam. (Annexure-

P/5) 

23.02.2024 Municipal Commissioner, Chapra Nagar Nigam, made 

Sairat settlement of Jamuni Pokhra for the year 2024-25 

in the name of Sri Harendra Chaudhary vide Memo 

No.531, confirming the Pokhra is property of Chapra 

Nagar Nigam. 

After 

18.07.2023 

(before 

14.02.2026) 

Respondent No.10 (Principal, Rajendra College, Chapra), 

in violation of lease conditions, Water (Prevention and 

Control of Pollution) Act, 1974, and directions of the 

Hon'ble Supreme Court, illegally demolished Jamuni 

Pokhra/Pond situated within Rajendra College campus; 

filled it up with soil and concrete; killed fishes of Rs.10 

lakhs; and commenced construction of a college building 

thereon. When applicant made representations, the 

college administration abused and threatened the 

applicant. 

14.02.2026 Applicant gave applications before (i) the District 

Magistrate, Saran, Chapra (Letter No.187/2026) and (ii) 

the Chairman/Member Secretary, Bihar State Pollution 

Control Board, Patna (Letter No.188/2026), praying for 

legal action against the college administration and 

restraint on construction over the demolished Jamuni 

Pokhra/pond. No action was taken. (Annexure-P/6 

series) 

14.02.2026 

onwards 

Municipal Commissioner, Chapra Nagar Nigam, 

personally tried to persuade college administration not 

to construct a building over Jamuni Pokhra/pond; also 
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DATE EVENT 

made application to Sub-Divisional Magistrate, Sadar, 

Chapra under Section 144 Cr.P.C. for stay of 

construction. No order was passed. 

26.02.2026 Filing of present Original Application before the National 

Green Tribunal, Eastern Zone Bench, Kolkata, seeking 

restoration of Jamuni Pokhra/Pond, stay of construction 

activity, and imposition of heavy penalty upon 

responsible respondents. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

 

Original Application no. ___________ of 2026/EZ 

(Under Section 14, 15 read with section 18 of the National Green 

Tribunal Act, 2010) 

 

MEMO OF PARTIES 

In the matter of: 

1. Lakshmi Narayan Gupta, Mayor, Chapra Nagar Nigam, aged about 

42 years, Male, son of Chandrika Prasad Gupta, resident of Ward 

No.28, Sahebganj, Sonarpatti, P.S.-Town Thana, Chapra, District-

Saran, Bihar – 841301, M: 9330812328, E: 

ulbchapranagarnigam@gmail.com. 

 

2. The Municipal Commissioner, Chapra Nagar Nigam, Chapra, 

District-Saran, Bihar – 841 301. M: 9330812328, E: 

ulbchapranagarnigam@gmail.com 

…APPLICANTS 

-VERSUS- 

1. The State of Bihar through the Chief Secretary, Government of Bihar, 

Main Secretariat Building, Bailey Road, Patna – 800 015, Bihar. E-

mail: cmbihar@nic.in 

 

2. The Principal Secretary, Urban Development and Housing 

Department, Government of Bihar, Vikas Bhawan, Bailey Road, 

Patna – 800 015, Bihar. E-mail: udhd.bih@gmail.com 

 

3. The Principal Secretary, Revenue and Land Reforms Department, 

Government of Bihar, Old Secretariat, Bailey Road, Patna - 8000015, 

Bihar. E-mail: boardofrevenuebihar@gmail.com 

mailto:ulbchapranagarnigam@gmail.com
mailto:cmbihar@nic.in
mailto:udhd.bih@gmail.com
mailto:boardofrevenuebihar@gmail.com
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4. The Principal Secretary, Department of Education, Ground Floor, 

Vikash Bhawan, Near New Sachibalay, Bailey Road, Secretariat, 

Patna-800015, Bihar. E-mail: info-lokshikayat-bih@gov.in, secy-edn-

bih@nic.in 

 

5. The Secretary, Animal Husbandry Department, Government of Bihar, 

Vikas Bhawan, Bailey Road, Secretariat, Patna-800015, Bihar. E-

mail: ahd-bih@nic.in 

 

6. The Director, Directorate of Fisheries, Diary, Fisheries and Animal 

Resources, Department, Government of Bihar, at 2nd Floor, Vikas 

Bhawan (New Secretariat), Bailey Road, Patna, Bihar – 800 015, E: 

directorfisheries-bih@nic.in, ahd-bih@nic.in. 

 

7. The Director, Department of Higher Education, Government of Bihar, 

Secretariat, Patna, Bihar, Patna – 800 015, Bihar. E: secy-edn-

bih@nic.in 

 

8. The Vice Chancellor, Jay Prakash University, Rahul Sankrityan 

Nagar, Near Parwati Ashram (Chota Telpa), Chapra - 841301, Bihar. 

E-mail: vc-jpu-bih@nic.in 

 

9. The Registrar, Jay Prakash University, Chapra, Rahul Sankrityan 

Nagar, Near Parwati Ashram (Chota Telpa), Chapra - 841301, Bihar. 

E-mail: vc-jpu-bih@nic.in. 

 

10. The Principal, Rajendra College, Chapra, Takkad Morde, Near Gudari 

Bazar, Chapra, Bihar - 84130. E-mail: iqac@rcc.ac.in 

 

mailto:info-lokshikayat-bih@gov.in
mailto:secy-edn-bih@nic.in
mailto:secy-edn-bih@nic.in
mailto:ahd-bih@nic.in
mailto:directorfisheries-bih@nic.in
mailto:ahd-bih@nic.in
mailto:iqac@rcc.ac.in
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11. The Divisional Commissioner, Saran Division, Dak Bunglow Road, 

Chapra, Saran, Bihar – 841301, E: bihcha@nic.in 

 

12. The District Magistrate, Saran, Collectorate, Chapra, Saran, Bihar – 

841 301. E-mail: dm-saran.bih@nic.in  

 

13. The Circle Officer, Sadar, District Collectorate (Saran District 

Administration), Collectorate, Chapra, Saran, Bihar – 841 301. E-

mail: cosadar1@gmail.com. 

 

14. The Chairman, Bihar State Pollution Control Board, Parivesh 

Bhawan, Plot No. NS-B/2, Patliputra Industrial Area, Patliputra, 

Patna, Bihar 800010, Bihar. E-mail: 

bspcb@yahoo.com or info@bspcb.bih.nic.in 

 

15. The Chairman, Central Pollution Control Board, Parivesh Bhawan, 

East Arjun Nagar, Delhi – 110032, E-mail: ccb.cpcb@nic.in 

...Respondents 

 

 

 

 

 

 

 

 

 

 

 

 

 

mailto:bihcha@nic.in
mailto:cosadar1@gmail.com
mailto:info@bspcb.bih.nic.in
mailto:ccb.cpcb@nic.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, KOLKATA 

 

Original Application no. ___________ of 2026/EZ 

(Under Section 14, 15 read with section 18 of the National Green 

Tribunal Act, 2010) 

 

In the matter of: 

1. Lakshmi Narayan Gupta, Mayor, 

Chapra Nagar Nigam, aged about 42 

years, Male, son of Chandrika 

Prasad Gupta, resident of Ward 

No.28, Sahebganj, Sonarpatti, P.S.-

Town Thana, Chapra, District-

Saran, Bihar – 841301, M: 

9330812328, E: 

ulbchapranagarnigam@gmail.com. 

2. The Municipal Commissioner, 

Chapra Nagar Nigam, Chapra, 

District-Saran, Bihar – 841 301. M: 

9330812328, E: 

ulbchapranagarnigam@gmail.com 

…APPLICANTS 

-VERSUS- 

1. The State of Bihar through the Chief 

Secretary, Government of Bihar, 

Main Secretariat Building, Bailey 

Road, Patna – 800 015, Bihar. E-

mail: cmbihar@nic.in 

 

mailto:ulbchapranagarnigam@gmail.com
mailto:cmbihar@nic.in
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2. The Principal Secretary, Urban 

Development and Housing 

Department, Government of Bihar, 

Vikas Bhawan, Bailey Road, Patna – 

800 015, Bihar. E-mail: 

udhd.bih@gmail.com 

 

3. The Principal Secretary, Revenue 

and Land Reforms Department, 

Government of Bihar, Old 

Secretariat, Bailey Road, Patna - 

8000015, Bihar. E-mail: 

boardofrevenuebihar@gmail.com 

 

4. The Principal Secretary, 

Department of Education, Ground 

Floor, Vikash Bhawan, Near New 

Sachibalay, Bailey Road, 

Secretariat, Patna-800015, Bihar. 

E-mail: info-lokshikayat-

bih@gov.in, secy-edn-bih@nic.in 

 

5. The Secretary, Animal Husbandry 

Department, Government of Bihar, 

Vikas Bhawan, Bailey Road, 

Secretariat, Patna-800015, Bihar. 

E-mail: ahd-bih@nic.in 

 

6. The Director, Directorate of 

Fisheries, Diary, Fisheries and 

Animal Resources, Department, 

mailto:udhd.bih@gmail.com
mailto:boardofrevenuebihar@gmail.com
mailto:info-lokshikayat-bih@gov.in
mailto:info-lokshikayat-bih@gov.in
mailto:secy-edn-bih@nic.in
mailto:ahd-bih@nic.in
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Government of Bihar, at 2nd Floor, 

Vikas Bhawan (New Secretariat), 

Bailey Road, Patna, Bihar – 800 

015, E: directorfisheries-bih@nic.in, 

ahd-bih@nic.in. 

7. The Director, Department of Higher 

Education, Government of Bihar, 

Secretariat, Patna, Bihar, Patna – 

800 015, Bihar. E: secy-edn-

bih@nic.in 

 

8. The Vice Chancellor, Jay Prakash 

University, Rahul Sankrityan Nagar, 

Near Parwati Ashram (Chota Telpa), 

Chapra - 841301, Bihar. E-mail: vc-

jpu-bih@nic.in 

 

9. The Registrar, Jay Prakash 

University, Chapra, Rahul 

Sankrityan Nagar, Near Parwati 

Ashram (Chota Telpa), Chapra - 

841301, Bihar. E-mail: vc-jpu-

bih@nic.in. 

 

10. The Principal, Rajendra College, 

Chapra, Takkad Morde, Near 

Gudari Bazar, Chapra, Bihar - 

84130. E-mail: iqac@rcc.ac.in 

 

11. The Divisional Commissioner, Saran 

Division, Dak Bunglow Road, 

mailto:directorfisheries-bih@nic.in
mailto:ahd-bih@nic.in
mailto:iqac@rcc.ac.in
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Chapra, Saran, Bihar – 841301, E: 

bihcha@nic.in 

 

12. The District Magistrate, Saran, 

Collectorate, Chapra, Saran, Bihar – 

841 301. E-mail: dm-

saran.bih@nic.in  

 

13. The Circle Officer, Sadar, District 

Collectorate (Saran District 

Administration), Collectorate, 

Chapra, Saran, Bihar – 841 301. E-

mail: cosadar1@gmail.com. 

 

14. The Chairman, Bihar State Pollution 

Control Board, Parivesh Bhawan, 

Plot No. NS-B/2, Patliputra 

Industrial Area, Patliputra, Patna, 

Bihar 800010, Bihar. E-mail: 

bspcb@yahoo.com or info@bspcb.bi

h.nic.in 

 

15. The Chairman, Central Pollution 

Control Board, Parivesh Bhawan, 

East Arjun Nagar, Delhi – 110032, 

E-mail: ccb.cpcb@nic.in 

...Respondents 

The humble application on behalf of the 

petitioners/ Applicants most 

respectfully. 

SHEWETH: 

mailto:bihcha@nic.in
mailto:cosadar1@gmail.com
mailto:info@bspcb.bih.nic.in
mailto:info@bspcb.bih.nic.in
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Typed Copy of the Annexure P/1
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Annexure P/2
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Typed Copy of the Annexure P/2
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Annexure P/3
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Typed Copy of the Annexure P/3
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Annexure P/4
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Typed Copy of Annexure P/4
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Annexure P/6 Series
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& Anr.

       KNOW ALL MEN by these presents that We/I, do hereby appoint Mr.  Ghanshyam
Pandey Advocate for Applicant no. 1 and Mr Indu Bhusan Advocate for Applicant no. 2

26th February

Ghanshyam Pandey
                Advocate
BR/2627/2021
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